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,cammes for overall development of 
the Andaman and Nicobar Islands 
considering its backwardness and re-
moteness; and 

(e) if so, what action has been 
taken? 

THE MINISTER OF STATE l~ 
THE MINISTRY. OF DEli'ENCE 
(SHRI SHIVRAJ V. PATIL): (a) 
and (b). In the guidelines issued to 
States/Union Territories including 
Anduman and Nicobal' Islands, Plan-
ning Commis"iion has laid emphasis on 
giving priority to the key sectors of 
development <including agriculture, 
irrigation and power generation), pro-
grammes of employment in rural 
areas, programmes for scheuled castes 
snd scheduled tribes and Minimum 
Nef:ds Programme. 

In ('USe of the Union Territory of 
Andaman and Ni<:ouar Islands, be-
cause of its geographical location and 
peculiar problems its needs and prio-
l'ities whh.'h are ~omcwhat diiIerent 
from other Union Tcrritori('s, have 
been kept in viC'w while discussing 
the Draft Plan proposals of the Union 
Territories for the sixth Plan-1980-
85. 

(c) Plan outlays are not being sub-
jected to blanket cuts. Needs are 
assessed against available resources 
and possibility of implementation. 

(d) and (e). A representation from 
the hon, Membttr was Tf:'Ceived and a 
2'eply has been sent. The Plans are 
not final till the National Develop-
ment Council has accorded its appro-
val. 
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F.xter.ding Provident Fund Act to 
Private SchOOls and Brick Kiln 

Industries 
2230. SHru R. P. YADAV: Will the 

Minister of LABOUR be pleased to 
:-:;tate: 

(a) whether Government are aware 
that several industries have yet to be 
hrought \vithin the ambit of Schedule 
1 and Appendix A of the Employees' 
PrOvident Fund and Miscellaneous 

Provisions Act: and 

(b) whether Government propose 
to make an advance planning for 
covering up slowly the uncovered 
industries like Brick Kiln, private 
schools and colleges or even Govern-
ment educational institutions (which 
are not properly managed) under the 
above Act? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI P. 
VENKATA REDDY): (a) Yes, Sir. 

(b) The ,Employees' Provident 
Funds and Miscellaneous Provisions 
Act. 1952 was extended to the Brick 
industry with effect from the 30th 
November, 1980. A proposal for eX-
tention of this Act to teaching and 
non-teaching staff of educational 
institutions is also under examination-
The intention of the Government is 
to progressively cover as many of the 
other industries/classes of establish-
ments- under the Act as ,are coDSidered 
feasible. 




